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This a pplication hi’ T?"-’}f*;r'l’- filed ct
the appollatt order dated 19.6.5@9 5 by which pen

of removal from service on the a nzw cant has th

11“&1"? authority ha_s
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2. The applicant had earlier fi ,..
bearing no.1348/88 challenging the order of fﬂiﬁ E
disciplinary authority imposing penalty of r

from service and also the appellate order. After going
through the rival pleadings ¢nd also hearing both I
the p rties, the rribu:.f.’l had held that there was

nothing wrdng in the impugned order of the disciplinary

authority imposing penalty of removal from service.
However, g ince the appellate authority had dismissed 131
the appeal on a technical ground &end also the findiﬁg;

of the Tribunal was that thec opy of the enquiry rup'ﬂ'f_-_['
was received by the applicant om&y much later,OA was —y
disposed of by quashing theceppellate order and rﬂmi'l:t;}
the matter to the appellate authority for consideratiem

of the appeal on merit by a reazoned and speaking

order. Thereafter, the appellate authority had cansideri}
ed the appeal and the orderd ated 17.6.1995 impugned
in the present O.A. has been passed confirming the

penalty imposed.

3. The applicant has t akenfgrnund that he
was m from service illegally and arbitrarily
without con51dering the facts of the caese and also
being deprived of proper and reasonable opportunity of

hearing. Several other grounds have been {aken by him

for challenging the earlier order of the discipoinary
authority. Present order of the appellate authority has
been challenged on the cground that it has fd led to ,‘
consider the observation tnat the applicant feiled to
join his duty due to compelling circumstances and also
tnat such authority has not taken a lenient view in

the matter.
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